SUPREME COURT OF INDIA
K.P.Rajagopala Menon
Vs.

K.P.Leela Menon & Ors.
C.A.No.1506 of 2013
(Kurian Joseph and R.F.Nariman,JJ.)
16.03.2016
JUDGMENT

Kurian Joseph,J.

1. Having extensively heard the learned counsel appearing for both sides and on going
through the records we find that the High Court as per the impugned order has passed a fair,
just, proper, reasonable and equitable order with regard to the partition of the family property
by giving equal share to all the children. Thus we do not find any ground to interfere with the
impugned judgment of the High Court. The civil appeal is accordingly dismissed.
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